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 for  delay  in  laying  the  Noti-
 fications  mentioned  at  (i)  to
 (xiv)  of  item  (2)  above.
 [Pliced  in  Library.  Sce  No.
 LT  270/71).

 SHRI  JYOTIRMOY  fOSU  (Diamond
 Harbour):  He  should  explain  the  reasons
 for  the  delay.

 MR,  SPFAKER  :
 Ministers  should  be  prepared  for  such
 questions.  Previously,  this  was  one  of  the
 few  items  which  was  unassailable.

 I  think  in  future

 SHRI  RAM  NIWAS  MIRDHA  :  Iam
 laying  on  the  Table  a  statement  showing
 the  causes  for  the  delay  for  most  of  the
 items  which  the  hon.  Member  has  men-
 tioned.  As  regards  ttem  No  (i),  the
 Annual  Report  of  the  Central  Vigilance
 Commission,  it  ts  true  that  the  Report  was
 received  by  us  some  time  bick  but  siace  in
 the  report  ther?  was  mention  {to  ‘eme
 iccommendation  of  the  Central  Vigilance
 Commission  to  which  the  government  did
 not  agtee,  we  prepared  a  memordidum
 giving  the  reasons  for  our  not  agreung  with
 the  CVC.  That  is  also  now  being  placed
 before  the  House  along  with  the  Report.

 NotiFicaTiGNs  UNDER  रा  R-STATL
 CorPORATION  ACI  AND  MAnNiPuR

 Lanp  Revenur  AND  I  AND
 RrokMs  First  AMbI.

 Ruts

 THE  MINISTER  OF  STATS  IN  THF
 MINISTRY  OF  HOME  AI-FAIRS  (SHRI
 K.  C.  PANT)  :  I  beg  to  lay  on  the  Table  :

 (i)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Lnglish
 Versions)  under  sub-section  (5)
 of  section  4  of  the  Inter-State
 Corporation  Act,  957  :

 (i)  The  Punjab  State  Pharmacy
 Council  (Reconstitution  and
 Reorganisation)  Order,  [97]
 published  in  Notification  No.
 S.  0.  739  in  Gazette  of
 India  dated  the  2Ist  Apuil,
 1971,

 The  Punjab  State  Dental
 Council  (Reconstitution  and

 (ii)
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 Re-organisation)  Order  1971,
 published  in  Notification  No.
 ‘S.0,  740  in  Gazette  of
 India  dated  the  2Ist  April,
 1971,

 (ii)  The  Punjab  Nurses  Regis-
 tiation  Council  (Reconstitu-
 tion  and  Re-organisation)
 Oider,  1971,  published  in
 Notification  No.  S.O.  74!
 in  Gazette  of  India  dated
 the  लिक  April,  1971.  [Placed
 in  Tthrary.  See  No.  LT—
 Q7H/TY,

 (2)  A  copy  of  the  Manipur  Land
 Revenue  and  Land  Reforms  (Allot-
 ment  of  Land)  First  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  7/I/7!-R  in  Manipur
 Gaeeclte  dated  the  319.  March,
 1971,  under  section  69  of  the
 Manipur  Land  Revenue  and
 Tand  Reforms  Act,  1900,  [Placed
 inl  ‘brary,  Sce  No,  LT—272/7]  bh

 CINFMATOGRAPH  (CENSORSHIP)
 Ampt.  RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Of  INFORMATION  AND
 BROARCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  I  beg  to  lay  on  the  Table
 a  copy  of  Cinematograph  (Censorship)
 Amendment  Rules,  ]97  (Hindt  and  English
 versions)  published  in  Notification  No.
 G  S.R_  478  in  Gazette  of  India  dated  the
 अत  April,  ॥97  under  sub-section  (3)  of
 section  है  of  the  Cinematograph  Act,  ‘1952,
 [Placd  in  Library,  See  No.  .T--
 273  70).

 NoniricatioN  UNbrr  INDUSTRITS
 (DiviTOPMENT  AND  REGULATION)

 ACL  AND  Lxporr  OF  Cast  IRON
 Som  Piets  AND  FITrinGs

 (INSPLOTION)  RULFS

 THE  DEPUTY  MINISTFR  IN  THE
 MINISIRY  OF  FORLIGN  TRADE  (SHRI
 A.C.  GEORGE)  :  4  beg  to  lay  on  the
 Table  :-—

 ()  A  copy  of  Notification  No,  $  0.
 4755  (Hindi  and  English  versions)


